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CENTRAL ADMINISTRATIVE THIBUNAL
ALLAHABAD BENCH, ALLAHABAD,

All ahabad, this the 8th day of Nov., 2001.

CO“A“ : HON- Mﬁ. S'. DHYI"‘L’ ‘q'jllﬁ.
_}iOI\JI- FJH:L HMTIQLU-}UIN, J--Wlo_"

CCT"M"’."‘].S»_ Y 2o | ’L
OA No.1153 of 1993,

l. Luxmi Narain Giri %0 Sri Tirath Girji R/ O Vill,

y Uttam Giri Ki Chakiya, Post Uffice, Phaphamau,

District - Allahabad. vee.ee Applicant,

Counsel for Applicant : Sri M.K. Upadhyay.

Versus \\, / |
1. Sri B.K. chugnlu, Comptrolle ’ '

L and Auditor Generald |
. ir
N o India, New Delhi. |

2'\’ AL satyavadi, Principal Accountant General

\V(ﬁccounts & Est.), UP, Allshabad..... Respondents. )/ }
CounSel for Respondents ; Sri . Chgturvedi. f
ORDER (ORAL) |8 S
ﬁl BY I_iOI\j'l j'lll"ic d. J-.].H‘fﬁk[_., A‘I:i'__ _ 1. g
— - . S | __J
Counsel for. applicant moves the contemgﬁfﬁ—#—~_ ==
petition which has been filed for Sunmoning the reSponqﬁgts

for punishing them for contempt for deliberate and

Lr"
disobedience of judgement and direction of the Tribunal

in order dated 30.3.2001,

- - - — &

We find that order dated 30.3.2001 has given

the following directions ‘-

present case also and the tespondents are, therefore,
directed to decide the pending representation of the
applicant, copy of which has been annexed as Annexure AT,
within a period of three months from the date of
communication of this order and in case the eelief Sought
is not provided, a detail ed, reasoned and Speaking order
be passed keeping in view the observation in Bajrangi
Lal's case (supra), with copy to the applicant. The OA
is decided accordingly. No order as to cost.

The respondents were thus, expected to decide
the representation of the applicant at Annexure A-I
keeping in view the observation in Bajrangi L 1 case.

The applicant has submitted d Copy of the order of
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reSpondents which is annexed as Annexure-IV. The said

order read as follows :-

"In view of the above direction of the Hon'ble Iribunal,
the competent authority has considered the case and found
Chatas ' '

i) Shri Laxmi Narain Giri, $/o Tirath Giri did not turn-up
for re-engagement of casual labourer between 1984 and 4/94
and left the job on his own accord. He submitted the
representation dated 22.7.93 after a lapse of nearly 1O
years from the date of leaving the job and in-betwee-n
never represented for his re-engagement as casual labour in
this office.

ii) A notification was also issued on 4.4.19% by this office
calling for application in a prescribed fommat from all

thoSe persons who intend to work as casual labour. Infthe
Said notification it was made clear thit preference will

be given to those who have already worked as casual 1 abour

in the past in this office. S&ri Laxmi Narain Giri did not
apply even then, ©

The Counsel for the applicant states that the
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applicant had given representation as early as in the year
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1991 which was annexed in the OA and, therefore, the gruﬁ%ﬁ }
!

that he did not Seeks any job with the respondecfres=ross<
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10 years is incorrect. Counsel for the applicanﬁ“gf;;_if

hy
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StateS that the applicant had appeared before the officé
in response to nofification dated 4.4.94 and had appli;d.
Yet the order mentions that he had not given any such
application. The contention of learned Counsel for
applicant for both grounds taken by the respondents were

not factually correct.

We find that the direction was to decide the
repreSentation which- has been done. The fact that the
respondents have mentioned 10 years whereas the appl icant
remained away from work for 7 years does not affect the
fact that the applicant sought work after a gap of long
period of time. The counsel for applicant also mentions
that case of Bajrangi Lal has not been followed. However,
we find that the respondents have stated in their reply to
representation that the applicant was not a fit person

whoSe name can be listed for re-engagement and, therefore,
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We,

therefore, find that no contempt has taken place and

hence rej ected the application.




